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Whether reporters of local papers may he el1oed 
to see the juçmert 7 Yes. 

To be referred to the Rer:ort r or ot 7 

3, 	Whether His Lorc9ship i-i,,,hes to see the fir copy 
of the judcment 7 yes. 
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CE92rZALADMINISTAATI7TEi TRIBUNZL 
CUTTACK 3E1CH: CUTCACK. 

Original Application No.435 of 1990. 

Date of decision Tk. September 16,1991. 

Applicant. 

ye rsus 

Union of India and another 4.. 

For the applicbt 	see 

For the respondens .60 

C 0 R A M; 

Respondents. 

Mt.G. A.R.DoLa, Advocate. 

Mr. Ashok Mohanty, 
Standing Counrel (Raili:ays) 

THE HONOURA3LE MR. K. P. ACH2½RYA, \JICE-cHAI?NA:J 

JUDGMENT 

In this applicaticnunder Sectin 19 of the 

?ministr:tive Tribunals Act,1985, the applicant prays to 

c:uarh the impucried. order ( Annexure-'2) transferring the 

applican from Jajpur to Adra Division, 

Shortly Stated, the cose of the applicant is that 

he was serving at Jajpur as Chief P.W.I. and since the 

compstcnt authority ordered his transfer to Mra DiViblon 

this application has been filed with the aforesaid prayer. 

In their counter, the respondents maintained that 

thE: case being d-evoid of merit is liable to be dismissed. 

I have heard Mr.C.A.R.Dora, learned counsel for the 

applicant and Mr. Ashok Mohanty, learned Standing Counsel 

(Railuays) for the responciets at some length. It was 

brought to my notice by counsel for both sides that in the 

meanwhile the applicant 	been promoted to the post of 

Assistant Enoineer and having beenposted at Cutteck, he 

prayer for quashing the order of his transfer has since 
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become infructuous.Thus, this appliction is accordingly 

disposed of leaving the parties to bcar their 	costs. 
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Central Mmistrie iJJral, 
Cuttack Benc1. CutaC 	/1 
Septernbe r 1, 
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Vice-Ch ai rman 


